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T3, 5910(3T).— ATIT TLHTL 7 TSI TH 3T Gt qreaare (A 7 START F ATIRTT FT 3197)
Ffaraaw, 1962 (1962 =T 50) & T8H T8 TATT 3<h ATATHIH Fgl TAT ) T &mer 3 & 379y (1)
T AT AT T 6 Ul dT 3T TTHiae | JATAT Al ATELAAT H&AT A1, &1, 3577(3) aa
31.07.2025 ST ATEd o STHTLTI IO qTEE 04.08.2025 F TATierd it T off, g7 39 Aferg=er & §7
FAt | AfREE O & #8990 Saay ™ G e g s@w 57 # fe= - aienr sE5itas =
TTEAATEA % HETIH | TR T6 6 TR & [T TIETATS (ST & A & (o7 ITFNT o ATEHRTT FHT
ST T o SO AT 0T AT 6T T,

SIY I TSI STTERAAT o0l SIS I ITAee FT aT T o,

AT AT TR § STAdT & YT SATAT 0 G0 o I Haer A7 &7 g;

T ey ATt 7, S At Y &mer 6 Y 3 - &1 (1) F FfT Ia Tt 7 3791 R
e

T AT AL A, 36 U7 9% Fo=me e o T47q ¥ T8 6q 81 91 9% o I 7 areaere
e & o sraferd €, 39 ST & AT F7 TSI Fid F1 (A= T &;
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AT oA, AT TLHTL, Ih ATAAIT T 77 6 FoF STET (1) FRT & el T T F4d g4,
Tg FTIUT FAT g o =0 st & gow aqgEt ° B afe § aeuersa g % o soaner F

SfAreTe T oot 3T STt €

ST AT ALY, St Arafaas 6 aT 6 fF STemT (4) g 98 o<t &1 36 #3d g4, T8
fAer 3t g o ureueTes femme % oo i 7 STt  SAfSreTe, 9 SO F TaRrer i AT &, 9
T § AfET g & a9, areadred Ser #7 J&5ad F arel q99 sggqy a9 [ e § AR
BT &Y gqY, S{MH § UH SUFNT &7 SATRE, TH TR ATeIT9q Faedi e orat & orefid wga ga, a«t

o=t | |6, #89 gy W R fofes # f/fga g

LA
IR KU 1R ST : FE9T
v . W
qhe AT e T - e o i

(1) (2) 3 (4) ®) (6) (7
FiEME AT e TITIR TS 63 00 05 22
HrTe FETT T FE qE 9 00 02 00
5 00 08 27
6 00 02 58
258 00 15 65
9 00 05 68
7 00 00 90
2 00 08 22
3 00 05 71
6 00 03 00
8 00 04 87
e TR TR 217 00 02 28
e THRTE T THRTE T 201 00 00 99
202 00 01 79
203 00 00 73
Mg [LAUNAS TR 413 00 04 47
405 00 03 45
360 00 04 43
361 00 04 25
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HITRE A N CCEIES 62 00 02 37
73 00 07 02
85 00 00 26
HfENTE AERA | TERE | 302/149 00 06 25
246/171 00 10 77
245/168 00 01 01
Fferg  wEeaR |l TEra |l 40 00 02 37
RICALE TER T 240 00 03 10
241
76/241 00 28 59
321
298/321 00 04 27
91
Hfenrg gt gt I 145/91 00 01 46
135
393/135 00 04 06
FNR TR IV TR IV 24 00 04 65
27 00 04 24
120 00 64 18
130/214 00 06 86
130/216 00 04 73
130/205 00 26 68
10/130 00 18 02
130/ 191 00 11 77
130/203 00 16 31
FiNE Rlcigusdll AT I 92 00 25 10
iR TRV FEATR VI 2 00 05 38
4 00 43 01
5 00 22 46
8 00 84 69
11 00 02 75
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SCUN I Glcsa Y Rt ! 00 02 24
47
01/47 00 05 62
21 00 47 48
11/102 01 09 86
39 00 04 62
wedg  RfEl BiRicaad| 266 00 01 %0
284 00 01 83
HriTE TR T 430 00 50 85
161 00 02 45
157 00 01 07
127 00 01 68
175 00 13 75
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MINISTRY OF PETROLEUM AND NATURAL GAS

NOTIFICATION
New Delhi, the 19th December, 2025

S.0. 5910(E).— Whereas by notification of the Government of India in the Ministry of Petroleum and Natural
Gas S.0.N0.3577(E) dated the 31.07.2025, issued under sub-section (1) of section 3 of the Petroleum and Minerals
Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of 1962), (hereinafter referred to as the said Act),
published in the Extra Ordinary Gazette of India dated the 04.08.2025, the Government of India declared its intention
to acquire the Right of User in the land specified in the Schedule appended to that notification for the purpose of laying
pipeline for transportation of Natural Gas through Silchar - Panisagar Section of North East Natural Gas Pipeline in the
state of Assam by Indradhanush Gas Grid Limited (IGGL).

And whereas copies of the said Extraordinary Gazette notification were made available to the public.

And whereas the objections received from the public to the laying of the pipeline have been considered and
disposed by the Competent Authority.

And whereas the Competent Authority has, under sub-section (1) of section 6 of the said Act submitted its
report to the Government of India.

And whereas the Government of India after considering the said report and on being satisfied that the said land
is required for laying the pipeline, has decided to acquire right of user therein;

Now, therefore, in exercise of the powers conferred by sub-section (1) of the section 6 of the said Act, the
Government of India hereby declares that the right of user in the land specified in the Schedule appended to this
notification is hereby acquired for laying the pipeling;
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And further, in exercise of the powers conferred by sub-section (4) of section 6 of the said Act, the Government
of India hereby directs that the Right of User in the land for laying the pipeline shall, instead of vesting in Government
of India, vest, on this date of the publication of the declaration, in the Indradhanush Gas Grid Limited (IGGL), free from
all encumbrances.

SCHEDULE

District: Cachar State: Assam

Area
Circle Mauza Village Dag No. Hec. Arc Sqg.Mtr.
1) ) ®) (4) (©) (6) @)
Katigorah Natanpur Grant Natanpur Grant 63 00 05 22
Katigorah Karaballe Grant Karaballe Grant 9 00 02 00
5 00 08 27
6 00 02 58
258 00 15 65
9 00 05 68
7 00 00 90
2 00 08 22
3 00 05 71
6 00 03 00
8 00 04 87
Katigorah Natanpur Natanpur 217 00 02 28
Katigorah Gumrah Gram Gumrah Gram 201 00 00 99
202 00 01 79
203 00 00 73
Katigorah Tarapur Tarapur 413 00 04 47
405 00 03 45
360 00 04 43
361 00 04 25
Katigorah Pirnagar Pirnagar 62 00 02 37
73 00 07 02
85 00 00 96
Katigorah Mahadevpur Pt-1 Mahadevpur Pt-1 302/ 149 00 06 25
246/ 171 00 10 77
245/ 168 00 01 01
Katigorah Mahg‘t’_ez"p”r Mahadevpur Pt-2 40 00 02 37
Katigorah Saraspur Saraspur 240 00 03 10
241
76/ 241 00 28 59
321
29g/321 0 04 27
. 91
Katigorah Khelma Pt-3 Khelma Pt-3 145/ 91 00 01 46
135
393135 0 04 06
Katigorah Chandinagar Pt-4 Chandinagar Pt-4 24 00 04 65
27 00 04 24
120 00 64 18
130/ 214 00 06 86
130/ 216 00 04 73
130/ 205 00 26 68
10/130 00 18 02
130/ 191 00 11 77
130/ 203 00 16 31
Katigorah Chandinagar Pt-3 Chandinagar Pt-3 92 00 25 10
Katigorah Chandinagar Pt-6 Chandinagar Pt-6 2 00 05 38
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4 00 43 01

5 00 22 46

8 00 84 69

11 00 02 75

Katigorah Telitikar Pt-1 Telitikar Pt-1 1 00 02 24
47

21/47 00 05 62

21 00 47 48

11/102 01 09 86

39 00 04 62

Katigorah Telitikar Pt-2 Telitikar Pt-2 266 00 01 90

284 00 01 83

Katigorah Madarpur Madarpur 430 00 50 85

161 00 02 45

157 00 01 07

127 00 01 68

175 00 13 75

[F. No. L — 14014/14/2023 - G P — II(E - 46938) ]
RAMJI LAL MEENA, Under Secy.
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